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IN THE CEATRAL ADMINISTRAT IVE TRiBUNA
BOM3AY BENCH
CIRCUIT SITTING AT NAGPUR,
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OATE OF DECISION 11,87,1994 -

. P.p, Chourasia v om. PApplicantys)
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1. uJhether it be referred to the Reporter or not ?

2. Jhethar it bs circulated to all the Benches of the
Central Administrative Tribungl or not ? R
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULESTAN® BUILDING NO,6
PRESCOT ROAD, BOMBAY1

CAMP: NAGPUR

0.A, No, 96/94

P.P. Chourasia «sApplicant
V/s,

Employees State Insurance

Corporation & Ors, « «Respondents

Coram: Hon, Shri Justice M.S.Deshpande, V.C.

ORAL JUDGMENT: DATED: 11,7.1994
(Per: M,5, Deshpande, Vice Chairman)

None for the applicant,
Q Mr, Sundaram, counsel for the respondents.
The impugned order of transfer was passed on 17.11.92
Shri Sundaram, the learned counsel for the respondents
states that the applicant had joined the place of
posting even before filing of the application on
Q.};;1993. The present application has, therefore,

become infructuous and is dismissed.
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